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STATEMENT RE: ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS

GIVEN

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): 1 beg to lay on the
Table the following statements show-
ing action taken by the Government
on various assurances, promises and
undertakings given by Ministers dur-
ing the various sessions of Third Lok
Sabha:—

(i) Statement No.
Session, 1865,

(ii) Supplementary Statement No,
I1I.—Twelfth Session, 1965.

(iii) Suppl tary Stat t No.
VIlL.—Eleventy Session, 1865,

1.—Thirteenth

(iv) Supplementary Statement No.
X.—Tenth Session, 1964,

(v) Supplementary Statement No.
XVIL.—Seventh Session, 1964.

{vi) Supplementary Statement No.
XX.—Fourth Session, 1963

(vii) Supplementary Statement No.
XXIIL.—First Session, 1962,

|Placed in Library. See No. LT-
5335 to 5341/65].

Shrl Harl Vishnu Kamath (Hos-
hangabad): Sir. on a point of ovrder.
Under rule 323, coupled with the
general rule that Members of the
House should abide by your dirce-
tions—that is the genera) rule—you
were pleased to direct the Finance
Minister, 1 believe Jast Wednesday or
Thursday, perhaps, that he should
make a statement this week on the
various sins of omissions and com-
missions that his Ministry has com-
mitted, giving reasons for the same.
( Interruption) .

An hon. Member: He promised.
Sbrt Hari Vishou Kamath: He was
forced to promise. ‘That was ubout
a week ago, and we expected that
the statement would be laid much
earlier. May | ask whether there is
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any truth ip certain reports to the
effect that the Finance Minister for-
warded to the Minister of Parliamen-
tary Affairs a statement embodying
the reasons three or four days ago,
and, i{f so, the reasons for the delay
in submitting it to the House. Un-
der rule 328, there is 5 Committee on
Government Assurances, and nor-
mally, the House would expect—and
I am sure you would agree with me—
that the Committee on Government
Assurances must have sufficient time
to consider all those stalements that
have been laid by Ministers on the
Table. 1 am afraid, coming at this
fag end of this session, the Committee
is being practically, virtually, baulk-
eq of its right to speedily scrutinise
the assurances, etc,, in respect of which
the statement has just now been
made. Unfortunately, I think the
Committee will be handicapped and
hamstrung by the delay that has
taken place with regard to the state-
ment on those sssurances.

Lastly, the Secretariat of the Lok
Sabha, in its analysis, has gaid that
out of all the assurances since 1982
April, first gession, of this third Lok
Sabha, till the budget session of 1965—
there were 0 many assurances given
during that period—311 still remuin
outstanding. 1 woulg like to know—
I am wsure the Secretariat must be
having a record of that also—alter
this statement that has been laid on
the Table of the House today, how
many assurances still remain outstand-
ing now, pnd the session to which
they relate,

Shri Batya Narayan Sinha: | have
got o statement. If the hon. House
wants to know the details and if the
Speaker permits me, I will read it
out so that the House would under-
stand the position. Or, jf you like, I
chal} place a copy of it on the Table
of the House. (Interruption). Now,
the statements laid today include in-
formation in respect of the following
two assurances on which some Mem-
bers were anxious to have the infor-
mation immediately: first, expendi-
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[Shri Satya Nuarayan Sinha]
ture including foreign exchange on
visits of Ministers abroad, and second-
ly, expenditure including foreign ex-
change vn  visits of  Officers abroad.
These lwo assurances were given in
the August-Scptember, 1865 gession
only and should not be considered to
be pending implementation for a long
time,

The statement also includes infor-
mation about implementation of an
assurance regarding foicign exchange
spent on foreign technicians employ-
ed in India. A reference gbout this
was made by the Minister of Finance
the other day. This has been pending
since 1962. 1t iz true. The delay in
its implementation has slready been
explained by the Finance Minister
the other day.

The factual positicn about assur=
ances is thal during the term of the
present Lok Sabha, a total of 2,363
assurances were given up to the end
of the last August-September, 1965
sresion. Out  of these, 2,130 have
been implemented. This means that
aver 90 per cenlt wof the assurances

have been implemented.  The out=
stunding assurances of ecarly years,
particularly of 1962 and 1963 are:

1962, 4 and 1963, 10. Out of the four
assurances pending = since 1962, we
have requested the Committee on
Agsurances to delete one in respect of
furcign collaboration for the cons-
truction of u sccong shipyard at
Cochin for the reason that the pro-
ject report from a Japan firm-—Mitsu-
bishi Heavy Industrics—has not so
far been received. ([Interruption).
It is a very queer name. An agree-
menl is expecteq to be sipned  with
this firm only after getting a report
from them.

The detalls in respect of the three
others are a8 under: firal on the as-
surance given by the Transport
Minister, regarding the number of
steamers taken on time charter or
voyage charter. during the second
Plan, the latest position js that the

DECEMBER 9, 1985
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information huas already been collect-
e¢d by the Ministry and is being con-
solideted. It is expected to lay this
information early in the next session.

Shri Hari Vishnu Kamath: Do you
think three years is not a long enough
period?

Shri Salya Narayan Sinha: I am
piving  the factual position. 1 am
giving you the names of the Minis-
tries also.

Shri Hari Vishnu Kamath: Black-
list them.
Just

Shri Satya Narayan Sinha:

listen, 1 am giving you the factual
position. Sccondly, on the assur-
anve by the Minister of Transport

rogarding the amount of foreign ex-
change puid  during the second und
third Plans for construction or acqui-
sition of ships from abroad, as the
information reluting to it has tv be
collected from numerous Indian ship-
ping compunies in the private and
public sectors, a certain amount of
delay has taken place in implement=
ing it. The Minister of Transport has
promised to send us the information
at an early date

On assurance No, (iii) the assur-
ance given by the Health Minister re-
parding a comprehensive scheme for
rural water supply scheme for Rajas-
than, the information is not forth-
coming from the Government of
Rajasthan. They have been remind-
ed by the Ministry from time to time.

Shri Hari Vishnu Kamath: Too
busy with party politics.

Shri Satya Narayan Sinha: Maybe,
The implementation of this assurnnce
can be had only after receipt of the
information from the Government of
Rajasthan.

Shri Hari Vishng
reminders to them.

Eamath: Send
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Shri Satya Narayan Sinha: Several

reminders have been sent lo them
There is a procedure adopted in the
Department for culling out assuranceg
Irom the debates. So, this is the
position more or less.

Mr. Speaker: I would ask the Com-
mittee gn Assurances lo exgmine this:
what has been laid and what remains,
and then to make a report to me by
the next session,

Annual Rerort oF Astoka Hotels,
ANp REview iy GOVERNMENT THEREON,
AND

AnnuaL Rerort or Janrath Horews,
AND Review By GOVERNMENT THEREON,

The Deputy Minister in the Minls-
try of Health (Shri P, 5. Naskar):
Sir, on behalf of Shri Mehr Chand
Khanna_ T bey to lay on the Table a
copy each of the following papers:—

(1) (D Annual Report of the
Ashoka Hotels Limited, New
Delhi, for the year 1964-65,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
5342/65].

(2) (i) Annual Report of the
Janpath Hotels Limited, New
Delhi, for the year 1964-65,
along with the Audited Ac-
counts and the comments of
the Comptrolier and Auditor
General thereon, under sub-
section (1) of section 61TPA
of the Compaines Act, 1956.

(ii) Review by the Government

on the working of the above

Company.

[Placed in Library. See No. LT-
5343/85].
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Nonﬂmgdus unper Kerara  MoTtor

VexicLes RuLEs anp ANNUAL REPORT

oF CENTRAL [{oap TrRANSPORT CORPORA-
rion, Lo, New Dewnr

Shri P, 8. Noskar: On behalf of Shri
Raj Bahadur, 1 beg to lay on  the
Tahle:

(1) a copy of the following Nuti=
Hcations muking certain
amendments 1o the Kerala
Motor Vehicles Rules, 1861,
under sub-section (3) of sec-
tion 133 of the Motor Vehicles
Act, 1939, read with clauses
(e} (iv) of the Proclumation
dateg the 24th March, 1965,
isstied by the Viee-President
dischurging the functions of
the President, in relution to
the State of Keralai—

(i) SR.O. No. 394/65 published
in Kerala Gazetl: dated the
2nd November, 1965,

(ii) S5.R.0. No 402/65 published
in Kerala Gazetle dated the
the 8th November, 1965,
[Placed in the Library. See

No. LT-5344/65].

(2) a cupy of Annual Report of
the Central Road Transport
Corporation Limited, New
Delhi, for the year 1064-65;
along with the Audited Ac-
counts and the comments of
the Comptroller and Audiwor
General thereon, under sub-
section (1) of section 619A
the Companies Acl, 1056,
[Placed in Library. See No
LT-5345/65].

ANnnvuaL ReroRT OF INDIAN Diucs AND
PI[AHM ACEUTICALS

The Minister of State in the Ministry
of Petroleum and Chemicals (Shri
Alagesan): | beg to lay on the Table
a copy each of the followiny papers:—

[Shri Alagasan]

(i) Annual Report of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1964-65, along with the



